
ITEM NO.1               COURT NO.4               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  659/2007

THE ENVIRONMENT AND CONSUMER 
PROTECTION FOUNDATION ETC. Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)
WITH
W.P.(C) No. 168/2012 (PIL-W)

W.P.(C) No. 133/2012 (PIL-W)
 
Date : 07-02-2018 These petitions were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Ravindra Bana, AOR
Mr. Rono Mohanty, Adv.

NALSA Ms. Anitha Shenoy, AOR
Mr. S.S. Rathi, Director, NALSA
Ms. Srishti Agnihotri, Adv.
Ms. Remya Raj, Adv.

Mr. Choudhary Ali Zia Kabir, Adv.
Ms. Jyoti Mendiratta, AOR

Dr. Aman Hingorani, Adv.
Ms. Priya Hingorani, Adv.

For Respondent(s) Mr. A.N.S. Nadkarni, ASG
Mr. A.K. Panda, Sr. Adv.
Mr. Vibhu Shanker Mishra, Adv.
Mr. R.R. Rajesh, Adv.
Mr. Kuldeep Chauhan, Adv.
Mr. Raj Bahadur, Adv.
Mr. Rajesh Mishra, Adv.
Ms. Anil Katiyar, Adv.
Ms. Vimla Sinha, Adv.
Mr. Shalinder Saini, Adv.
Ms. Sushma Suri, AOR
Mr. G.S. Makker, Adv.
Mr. B.V. Balramdas, Adv.

Sulabh International
Dr. S.K. Verma, AOR
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Ms. Gargi Tuli, Adv.
Mr. Arindam Mukherjee, Adv.
Ms. Akansha Chandhok, Adv.

NCW               Ms. Aparna Bhat, Adv.
Mr. Pukhrambam Ramesh Kumar, Adv.
Mr. Mayank Sapra, Adv.

For States of
Assam Mr. Shuvodeep Roy, Adv.

Mr. Sayooj Mohandas, Adv.

AP Mr. Guntur Prabhakar, Adv.
Ms. Prerna Singh, Adv.

Bihar Mr. Gopal Singh, AOR
Mr. Shreyas Jain, Adv.
Mr. Manish Kumar, Adv.

Chhattisgarh Mr. Aniruddh P. Mayee, AOR
Mr. Avnish M. Oza, Adv.
Mr. A. Selvin Raja, Adv.
Mr. Chirag Jain, Adv.
 

Goa Ms. Mayuri Chawla, Adv.
Mr. S.S. Rebello, Adv.
Mr. Amogh P., Adv.
Mr. P.S. Sudheer, Adv.
Ms. Shruti Jose, Adv.

Gujarat Ms. Hemantika Wahi, Adv.
Ms. Jesal Wahi, Adv.
Ms. Puja Singh, Adv.
Ms. Mamta Singh, Adv.

Haryana Mr. Anil Grover, AAG
Ms. Noopur Singhal, Adv.
Mr. Satish Kumar, Adv.
Mr. Vishwa Pal Singh, Adv.

H.P. Mr. Ajay Marwah, Adv.

J&K Mr. G.M. Kawoosa, Adv.
Mr. M. Shoeb Alam, Adv.

Kerala Mr. Nishe Rajen Shonker, AOR
Mrs. Anu K. Joy, Adv.
Mr. Alim Anvar, Adv.
Mr. Reegan S. B., Adv.

Karnataka Mr. V.N. Raghupathy, AOR
Mr. Parikshit P. Angadi, Adv.
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Maharashtra Ms. Swarupama Chaturvedi, Adv.
Mr. Nishant R. Katneswarkar, Adv.

Manipur Mr. Ashok Kumar Singh, AOR

Meghalaya          Mr. Ranjan Mukherjee, AOR
Mr. Daniel Stone Lyngdoh, Adv.

Mizoram Mr. P.V. Yogeswaran, AOR

M.P. Ms. Swarupama Chaturvedi, Adv.
Mr. B.N. Dubey, Adv.

Nagaland Mrs. K. Enatoli Sema, AOR
Mr. Edward Belho, Adv.
Mr. Amit Kumar Singh, Adv.
Mr. K. Luikang Michael, Adv.

Punjab Ms. Ranjeeta Rohatgi, Adv.

Rajasthan Mr. Amit Sharma, Adv.
Mr. Ankit Raj, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Adv.

Sikkim Ms. Aruna Mathur, Adv.
Mr. Avneesh Arputham, Adv.
Ms. Anuradha Arputham, Adv.
Ms. Simran Jeet, Adv.
for M/s Arputham Aruna & Co.

Tamil Nadu Mr. M. Yogesh Kanna, Adv.
Ms. Sujatha Bagadhi, Adv.

Telangana Mr. S. Uday Kumar Sagar, Adv.
Mr. Mrityunjai Singh, Adv.

Tripura Mr. Gopal Singh, AOR
Mr. Rituraj Biswas, Adv.

U.P. Mr. Abhishek, Adv.
Ms. Alka Sinha, Adv.
Mr. Rajendran Balan, Adv.

West Bengal Ms. Nandini Sen, Adv.
Mr. Chanchal Kr. Ganguli, Adv.

A&N Islands Mr. Bhupesh Narula, Adv.
Mr. K.V. Jagdishvaran, Adv.
Mrs. G. Indira, AOR
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Puducherry Mr. V.G. Pragasam, AOR
Mr. S. Prabu Ramasubramanian, Adv.
Mr. S. Manuraj, Adv.

          UPON hearing the counsel the Court made the following

                             O R D E R

The  learned  ASG  says  that  he  will  file  an  affidavit  in

compliance of the directions dated 30.01.2018 during the course of

the day.  Similarly, Ms. Aparna Bhat, learned counsel appearing for

the  National  Commission  for  Women  says  that  she  will  file  an

affidavit in compliance during the course of the day.

We have orally been informed that substantial compliance has

been made both by the Ministry of Women and Child Development and

by the National Commission for Women.  Whatever steps are required

to be taken or will be taken by the State Governments and the Union

Territories on the basis of Agreed Action Plan as well as on the

Report of the Expert Committee should be communicated by the State

Governments to the concerned State Commission for Women, National

Commission for Women as well as to the Ministry of Women and Child

Development so that there is a combined effort and monitoring to

improve the conditions of widows.

Compliance affidavit be filed by the Ministry of Women and

Child Development in consultation with the National Commission for

Women.

We expect all communications between the parties be sent by

e-mail so that there is no confusion or loss of papers in transit.

List that matter on 20.03.2018.

(MEENAKSHI  KOHLI)                              (KAILASH CHANDER)
  COURT MASTER                                  COURT MASTER
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